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By Shri Shanker Raju, M(J):
Applicant, in +this CA, has impugned an
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apycllutc order dated 49.11.1859 wiere an a
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N Appiican was proceeded against in &
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departmental inguir on the allesdtLUJb of lack of
professional competence oy S UITEe TV S e = |
proressiona competerice and BSUpervision as on the
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CompLainc o1 theft on 18.4.1996, a case was not
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Or the case as done even after the registration of
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Liig case oIl au.l.lagﬁ, and on the conclu ion of the

inguiry, inguiry officer held the applicant guilty of
the charge. .

J. On filing a representation against the
finding, disciplinary authority imposed wupon the
applicant a punishment of a minor penalty of censure
by an order dated 2.11.1998. On filing. an appeal
dated 20.12.1858, against the order of the
disciplinary authority, +the appellate authority has
upheld the punishment, giving rise to the present OA.

4. Learned counsel for applicant states that

ed at by the disciplinary authority.
It is . further stated that the name of the applicant
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O, On the other uaud, Lcupuudcntb have denied
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[ In 50 far as Oringing the name of the
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sSame f1a8 peen revieweda subsequentil s and his iaiie was
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removed from the Secre List w.e.fl. 8§.10.1993.
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3. We have palcfllly considereq the rivai

Though the appellate authority is competent to condone
the delay under Rule 25 of the Delhi Folice
{(Discipline & Appeal) Rules, 1980 but the same has not
been done. This, in our view, has prejudiced the
applicant as his contentions have not been dealt with
on merit by the disciplinary authority. Moreover, the
minor penalty 'inflicted upon has an adverse affect as
the name of the applicant was continued in the Secret
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ne result, ends of justice would be
duly met, if the present OA is partly allowed bv
setting-aside the appellate order and the matter is
remanded back to the -appellate authority, i.e.,
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aCcCoOraing.iy. No costs.

S Rar

{Shanker Raju)
Member(J)




